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Fresent st Ballur Smgh-Lel. Addll. PP for 1w Slate
heoartie look digaplicanty accused despite cnlis

I wiew of phsorvaons mace by Ll Presiding Oificar m [ast
precoedings dated 14 04,2020, 1he present appbeation stands 4"|I||r:'l-llrll'll Lk}
21,005 2020 helare concermaed Cowart far corsichation

Midya Prakash)
Adcl. Ses=seans Judge
Conirpl Chisineyd THCDein)
03,05 2020



FIR N 377718

P& Prasacd Macgar

L 2Na060E8a8T L1208 IPC
Stale Vs, Dhaener

(3 05,2020

FPrescnt Sh Balbir Singh-Ld. Addl. PP for the Stoate
Sh, Kuldeep Chaudhary-Ld. Counsel lor the applicant! aceused.

This s an applicanon ufs 439 Cr.PC for grant of bl moved on hehall
of apphcant faccused,

Heard on the application, Reply already filed, perused

L Counsel lor (he accused! applcant has submitied that the
posshdity of semement was being explored belween the opplcant ancl the
concerned bank amd the setllement on lasl dale, stood concluded and it s the
hank, s:hich s siatedly the oply other victim, o revert with the acceplance of the
offer abieady meade by the aceused! appheant but same (s is prevented due 12 the
onooing lockdown. 1t s further submitted that it s anly the bank which has come to
torgeard with the reciprocal i respect of the offer made in =etlement of the dues
antd 1he bank 15 prevented from issuing any order of acceplance pending the lock
dowen and 1he RBI guidelines applicable Gl the period of lockdown

Ld Counsel turther submils that mtenm bal durng the pendency of
the present bail appheaton. was graned 10 apphcant vide order cdaled 18.01.2020,
which was continued wile order dated 03.03.2020 upon lurnishlwng personal band
it one surety. in the sum al Rs 50,000/ each.

In vievwr of the aforcsaid facts apd circumstances and keeping in view
the submigsions madle an behall of applicanl! accused, put Up on 30 05.2020 tor
consileration of the presenl haill applicaton. In the meantime, the inenm Lol
gramed wide order dated 18.04,2020 1s extendad Wl the next date of heanng on the
came condiens and bands. Howewer, the applicant & directed @ lurnish watten
undaiaking which may he sent by him 1o his Counsel throvigh e-manll whatsapp,
to the effect thal he shall furnish the reguesite bands and shall appear before Ld
RAMY Dty MRY Link MM, after lockdown s over. Said undertaking 15 allowed 10 be
lileed before Ld Duty MW wathin lrom the date of this order.

Copy of ls arder be gue dash tufglfnunﬁei lor applicant! accused.

(Vidya Prakash)
Addl. Sessians Judge
Central Destricl! THC/Delh
04.05 2020

Scanned with CamScan



FUR B (002 Fr

PS: Temar P

Ufs 1BGI30T IPC & 2%27 Ams At
Sl Ws WIS

04.05 2020

Present =h. Ballse Simgh-Ld. Addl, PP lar the State
IVS1 Hansa Ram of Operabon Coll Manl 1< ST
Sh Shahel Al Advocine laor appheant! accused

This |s an apphcation ufs 439 CrpPC e tprant of bl
movird an behalf of appheant faccused

The proceadings i (he present appheation have Dieen
conducted threngh video corferencing

Reply of bal apphlication already liled in this caso

On the last date of 02.05.2020, counsel for Apphcant was
tirected 1o lile complete banl application on or belore next dae
e 0405 2020.

Counsel for apphcant siates at Bar thal he has alroady
submitted complete copy of binl application through POF on
02.05.2020 nsell. Howover, the prntout of said bl apphcation
has nol been put up belore the Coun 1oday  The concermed
appomted AQ (1) s dieecled 0 put up the complete  bal
appiicanon, il any, as submitted n POF larm lyy counsel tor
apphicant, befare the Court on the next date

On request, the present bal appheation is directod 10 bo
listed belore Court concerned on 0G.05.2020 lor consideration

(Miclya Prakash)
Al Sessions Judge

Contral Distnct! THCDealh
04 05 2020

Scdnnea witn vdaimoascan



FIR Mo.30i20
PS:Rajender Magar

e

Having considerod that facts and circumslances al the
Present case and m keeping in view ol the direclions issuet by
Horm'ble Apex Court in Suo Molo W.R. (C} No. O12020 rom lime
1o ume, as also the direclions issued by Honhle Hitgh Coury al
Delhi in WP, {C) No. 2945/2020 in case titloe as 'Shobha Gupta
and Ors. Vs, Union ol India & Ors,, as well as in view of he
ctenia lmd down in the Minutes of the Meeling dated
28.03.2020, 07.04.2020 and 18.04.2020 of High Powered
Committee, the apphcant! accused is granted interim bail for a
perod of 30 days lrom the date of his release subject 1o
furnishing personal bond by him in the sum of Rs, 20,000/ with
ane surely in the hke amout 1o the satislacton of Duty MM and
subject to the conditions that before his release, concerned Jail
Superintendent shall ensure strict compliance af all the relevam
chrecions, more particularly the irections contained in orde
dated 13.04.2020, issued by Hon'ble Apex Courl in Sug Mato
WLE (C) No. 01/2020 as well as relevant directons issued by
Hon'ble High Court of Delhi in W.P. {C) No, 2945/2020 in case
tiled as 'Shobha Gupta and Ors. Vs, Union of India & Qrs., as
also the relevant directions issued in the Minutes of High
Fowered Commiltce. With these drections. the present
application stands disposed of.

Copy of this order be given dasti to both the sides, as
prayed.

Altesied copy of this order be sen! to concerned Jail
Supenntendent for being delivered to the applicany accused and

for necessary compliance.
—
Pk
. sl

(Vidya Prakash)
Addl. Sessions Juldge
Central District! THC/Delhi
04.05.2020

Scanned with CamScan



FIR No 30020

PS: Rajender Nagar

s 3074521208 1PC
State Vs, Lakhan Vorma

04.05.2020

Froseni sh Baltyr Singh-Ld. Addl PP for the Stale
SIHie Ray of PS Rajender Nagar s present and tiled reply of
Lol apphcation.
Sh, Sanjay Singh-Ld. Counsel lor the appleant/ accused

This is an apphcaton for grant of intenm bal moved on
hehall of apphcant /faccusod

Heard on the application. Reply perused

It 1s submitted by Ld. Counsel that the applicant 15 in
cusiotdy since 26.02.2020 1e. mare than D2 months and
theredore, he may he released on mtenm bail for a perod of one
month or tor such olher period, as may be deemed 0 by this
Cowl. In support ol s subrmission, he has eled upon the
dircctions 1ssued by Hon'ble Apex Court in Suo Molo WP (C) No
L2020, as also the deections ssued by Honble High Court of
Delt m W {C) No. 2045/2020 in case itled as "'Shobiha Gupla
and Ors. Vs, Umon of indkia £ Qrs_, as also on the Minutes doted
28.03.2020, 07.04.2020 and 18042020 of Hgh Poweroed
Commatee. Itis further submitted that the mother of apphicint s
sullenng  Trom Asthma and TB, she has  been  adwiscrd
hospiahsation m 1CU vath one anendant s further angoed than
apart fram lem, apphcation s having wile and S years ald mimo
son, It s further amqued that the applicant! accused s not

mvilved in any other cominal casa

The apphcantaccused 15 shown to the charged with

offences wis 307/3871452/1208/34 1PC and 25 Arms Acl and 15

shown 10 be in custody since 26.02.2020 as per report Wed hy Sl

Ritu Raj, the copres ol reatment record of mother of applcant

have been duly got venhed. SI Riu Ra) has iolommed  thal
= apphcant 1s natl lound previously involved in any other coiminal ,

S |

Conid.......2

Scdnnea witn vdaimoascan



FIR No, 104120

PS5 Kotwali

Ufs 379/411/434 IPC
Slale Vs, Wasim

04.05 2020

Present Sh. Balbir Singh-Ld. Addl, PP for the Stale
Sh. Omkar Sharma, Advocate tor apphcam! accused.

This 1s an application for calling report from concemed
Jaul supenniendent for not releasing the applicant accused
despite being granted intenim bail wde order dated 1903 HL}EDI
a5 modificd vide order dated 23.04.2020.

The proceedings in the present application have heen
conducted (hrough video conlferencing.

Report  dated 03052020 of concerned  JIail
Superintendent has been recewed, wherein it is mentionetd lhat
the applicany’ accused has been handed over 10 DAP 3BN Guard
on 03.05.2020 for dropping him at his nalive place.

_ Counsel for applicany accused states al Bar thal as per
his instructions. the accused has reached his home yeslerday
night. He therefore seeks permission to withdraw the prosent
applicabon as his grievance having been satisliad,

In wview of the above submissions and the report of the
Jail Authority, the present application stands disposed of. Copy
dasti.
oy

(Vidya Prakash)
Addl, Sessions Jutlge
Ceniral District! THC/Dealhi
04.05.2020

Scanned with CamScan



FIR Mo 79914
PS Darya Gam
U's 302 1IPC
State Vs, Vinay & Maonty

04.05.2020

Preson| Sh, Balhir singh-Ld. add). PP lor the Stale
Sh. Pawan Gupta, Advocalp tor applicant! acocused,

This i5 an application u's 4309 Cr.PC lor grant of interim
bail moved on behalf of applicant /accusecd.

The proceedings i the present apphcaton have heen
contfucied through video conferencing,

Report  dated  02.05.2020 of  concermned  Jal
supenmenden! has heen received, wherein it is mentione thay
the applicant! accused is diagnosed the case of Haemarrhois
and Fissure-in-ano, and his surgery cannol be padoimed al DU
hospital in view of COVID-19 as of now

Counsel lor applicant! accused slales at Bar that
apphcant was previously granted interim bail on smilar ground
wide arder dated 25,01.2020, He seeks urme w0 hle copy ol said
arder on record. On his request, copy of relevant arder, if any, be
liled In PDF form oday itsell,

On request, the present bail apphcaton s directed to he
listed before Court concerned on J3.05.2020 tar consideranon,

(Vielya Prakash)
Addl. Sessions Judge
Central District! THC/Delh
04.05.2020

Scanned with CamScan



FII Mo, 27120

PS Tirmargiu

Lis, :iU?FIf?fJ.I'._ifJH."'irJ? IHC &
22T Arns Ac)
SEe Vs Wasoom

04 .05 2020

FPresent she Ballvre Singh-Le Addl. PP Tor the State.
RS Hansa Ram of Operanon Cedl roth is present and has
Blescd eepaly of thie bt appbeabion
She Shamd Al Advocaue fo dpplicantf accused

This 15 an applicaton we LEGT (1) () () riwe Sechion 439
Cr.PC lor qram of stalutory ball moved on behall o appienni
faccuse

The procecdnns in the present application have been
condfucted  through video contercncing

As per report filed by 10 1oday, charge-sheet in this case
has already been fled on 31 032020 belore La Druty MM
Central, Ts Hazari Lourts, Delhi,

Al thes. stage, Counsel tor applicant! accused soaks
Permmssmn o0 wilhdraw the Present application in wview af the
atoresaid report Bled by 1O 1oday

In view al 1he abgyve submissions made by Counsel lor
applcant, the present applicaton 15 dismissed as vithddrawn.
Copy dasi

1':__“
Y sk
(Midya Prakash)
Addl. Sessinns hadge
Central Diswicy THC/De 1
04.05.2020

Scanned with CamScan



FIR No.32710

PS5 Crime NOPS

U/s 21129 NDPS At
Stale Vs Indor Singh

02.05 2020

Presen: Sh. Balbie Singh-Ld. Addi. PP Tor the State
IEMASE Muilidhar of STARS I, Crarmme Branch is present and has
Mled reply of the banl applcanon
Sh Arech Almed-Ld. Counsel lar the apphcant’ accused

The proceedings in the presenl apphcation have beon
conducted throwgh video conferencin .
In pursuance of direction issuct 1o Ihe Janl Aulharity vigde

last order dated 01.05.2020, writlen request repor dated 02 05 2020
of Jail Authority, has beon receved wherem 1 s menlioned that
appheint s recently transterred Irom Rohine Janl o Mancol Jail ang
fus metheal report sull avaied from Rehini Jail. 3-4 gday's bme s

souahl for tiing repon regarding  presenmt medical condition of
apphcany accused

In view of above, leq repont regarding present medical
condiion of accused be called lrom concernad Jail Supenntendent in
lerms of last order, lor next date.

On request, the present bail applcaton is directed to he
listed befare Court concerned on 06 05.2020 lor consideraton

iy .

(Vidya Prakash)
Addl Sessions Judge
Central Distaict! THCIDelh
04.05.2020

Scdnnea witn vdaimoascan



FIR Mo 53717

PS5 SMRRS

Ufs 3027134 IPC
Sione Vs, Lalit

(405 2020

Provsent Sh Baltee Singh-Lel. Addl. PP lor the Stale.
she Vipul Shjarma, Advaocate for applicant! accused

This 15 an application for grant al interim bail moved on
behall of appheant heeused

The proceedings i the present application have boeen
conduciod  through video conlerencing

Reply ol bal apphcation  already  filed i this case,
Hinvever, ime was soughl in said reply lor venlicanon ol relevam
prennits raesed e the apphcanon. However, no further reply has
heen received lor loday.

Lel. Addl, PP submits that he has not received any reply/
report from 107 SHO through whatsapp on his mabile phone for
ey

Hawving heard the submissions made by [d, Counsel of
applicant! accused and keeping in view the averments matle in
the apphcaton and copy of medical document lled therewith, issue
notce ol the bal apphcation and its annexurs to IO SHO concerned
with direction (o verity the copy ol medical document annexed wath

bael apphcavon and to submit the report belore the Courl on the next
tale

Al regquest, put up on 05.05.2020 for consideration.

S

(Vidya Prakash)
Addl, Sessions Judge
Central District/ THC/Delhi
04.05.2020

Scanned with CamScan



FIR Mo 002760

PS: Timan P

Uis 186307 IPC & 2527 Arms Act
Slate We Wasenip

04 .05 2020

Fresen af. Ballwr Stgh-Ld. Addl, PP lar the Sl
IS1 Hansa Ram ol Operation Cell Narh s presen
Sh. Shahid Ali, Advorale lar apphcantd seeysed

This 1s an application wis 439 CrLPC lor prant ol bl
moved on behalf ol applicant faceused

The proceedings i the present apphicanon have heen
conducted through wdeo conferencing

Reply of bal application already filed in this case

Ln the st date of 02.08.2020, counsel for Apphcant was
thrected 1o file complete batl applicanon on or belore nest date
l.e, 04.05.2020.

Counsel Tor apphcant siates al Bar thal he has alrendy
sibimitted  complete copy of baill application through PODF o
02.05.2020 nsell. However, the pnintout of sanl Lail Apiplicatnn
has not heen put up botore the Cour| loday.  The concorned
appomted AQ (1) s directed 1 nut up the complete bail
application, if any, as submitted in POF lorm by counsel fos
applcant. before the Court on the nex date,

On requesl, the present bail application is directod ta be
hsted belore Coun concerned on 06.05.2020 lor considorannn.

A

(Vidya Prakash)
Addl. Sessions Judge
Central Districl! THCIDelki
04.05.2020

Scanned with CamScan



FIR Nn.a15/15

PS Kuotvadl)

Lis 3053971365 12420111208 1PC
aldle Vs, Man Sergh

0 05 2020

Presem Sh Bathie Singh-Ld Atkdl. PP tor the Stale.
S Bhwvanand Sharma of RS Kotaah s present and hios bilod
vierlheations repon roggarching medhenl papers of Ms. Neha
statediy wile of applcant! accuscd
Sh Gaweraw Sanghald, advocate foe apphicant? accusoed

Thes s an applcaton ufs 439 CrPC for extension of intenm
tinl moved on behalt of apphcant faccused

Heard on [he applicaion, Reporl perused

The applicant’ accused was granted intenim bail far a penod of
15 days vide orde daled 18.02,2020 on the ground thal hes wile was
required 1o undergo surgery an 23.04.2020. i view of clots in her nght
breast

It s submilled thal suigery could nol be conductled an
2304 2020 due 10 non-avallabiity of Angsthesa doctogr in ihe hospital and
saed surgery 15 now scheduled on 13.05.2020 lor which s wile 1s required
to be admitted in Ihe hospetal on 12.05.2020

Keemng in view the overall facls and circumstances of (he
case and (he discussion made herein above, the intedm bail granted to
apphcantfaccused wide order dated 18.04.2020, s extended on same terms
and conditien tll 20 0% 2020 He s directed 1o surrender himseal! directly
belare Jal Authonty an expiry of bis intenm baill With these direchions, the
present bal application stands disposed of.

Copy of this order be gwen dasti 1o both the sidos, as prayed

Allesied copy ol s order be sent o concerned  Jal
Supermenden for bemg delvered 1o the applicant accused and for

necessary comphance
%:#FE"\P
p—

(Vidya Prakash)
Addl, Sessions Judge
Central isinet! THCDelh
04 .05 2020

Scdarnnea witn vaimnoscan



il Mo 141015

IS Dharya G

Lis 306000 1
it Vs Podps Csigiin

0:2.056 2020

Present Sh. Baltw Singh-Lel. Addl. PP tor the Stato.
S AmIE Sharma s present on behatl of (O and has Dled reply of

the ol application
Sh. Diwanshu Sengal-Ld. Counsel lor the applicant! accused

This is an application w/s 439 CrPC for grant of intenim
bl moved on bethall ol apphicant faccused

Repon rogarding present medical condibon of appheant/
accused nol iccewved from Jall Authority in leems ol lost order, It appears
thiat the copy ol provious order was nal semt o Jail Auhonty. Concerned
official s wamed ta be carelul In luture

Lot the previous dircclions in terms of order doted 27042020
he complicd with tor next dale

Al request, put up on 86,05 2020 (or consideration.
(Vichya Prakash)
Addl. Sessions Judge

Coentral Distnct’ THC Dol
04.05.2020

Scanned with CamScan



FIFR Mo GEE/1S

PSS Sadar Bazar

L5 A2HAGHA T IPC
State Vs, Mahd, Saddal

03.05.2020

Proesent: She Bodber Smegh-Ld. Addl. PP Tor he Siale,
She Ashish kapoor and Sh, Udil Gupta- Advocates [ar the

applcams accused.

This is an applicaion w's 439 CrPC lor grant ol interim ball
mowved on hehall of applcant faccused

Metther concerned 10 Is present nor any report regarding
verihication of medical record, has been received Irom cancemed SHO. Ld,
Addl PP submints thal he has not roceived any reparl fram 184 SHO through
whatsapp an his mobile phone 1or loday.

Having heard the submissions made by ld Counsel of
appicanty accused and keeping in view he avermoents mace m the
applicaton and copies of medical documents filed therewith, issue notice of
the bal appheation and its annexurs o I0¢ SHO eoncerned with direction (o
velly the copies of medical papers annexed with hail applcation and to
sutimit the report befare the Court an the next dale.

Al request, put up on 06.05.2020 for consideration

A

(Vidya Prakash)
Addl Sessions Judge
Central Distnct! THC/Delh)
04.05.2020

Scanned with CamScan



FIR Ne 15719

S Dikya Gany

Lifs 365/379/34 IPC
Suate Vs, Vinay

04 05,2020

Present Sh. Baltwe Smgh-Ld. Addl, PP lor the State
None tor apphcant' accused despite repeated calls

This is an apghcaton u's 439 Cr.PC for grant af intenm
bail moved on behalt ol applicant /acclised

Hawng gone through the contents o present bail
apphcaton, wheren the applicant accused has come up with the plea that
lis tather s medcally ot well and he 15 a senior citizen, hul no document
whatsoover s anmised erewth in suppod thereol. Henoe, Courl 15 ol the
wiewy That Ihere is no urgency as such shown on behalt ol apphcant’ accused
in s matter

In wiew al the above, the present apphcaton stands adjournmed
i 19 052020 helore concemed Coaurl lor consederation

a\
{Vidya Prakash)
Addl, Sessions Jutlne
Central District! THC/Delh
04.05.2020

Scdnnea witn vdaimoascan



FIR No.A4/20

PS. Darya Ganj
Uls 376G/5006 IPC
Siate Vs Roshml

0:4.05.2020

Present sh Baltr Singh-Le. Addl. PP for Ihe State
51 Amit Sharma is present on behalt of 10 and has hled reply of
(e bal applicabon,
Ms Zeba Parveen-Ld. Counsel for the apphicant! accused

Heard on the hail applicalion.

Alier  addressing  beiel  arguments, Id. Counsel ol
applicany accused secks permission 10 vathdraw the present badl apphcaton
sith hiherty to e afresh, o so reguired. Her stalement i this regard has
heen oltained on the first page of the present bail appl:cation

Hoence, the present ball apphication is dsnissed as withdrawn
with ey 1o ble atresh, i so required.
Copy «f this order be given dasn fo id. Counsel lor applcant

accusedl e
S

(Vidyva Prakash]
Adfcll. Sessions Judge
Contral Disinct THC/Delh
04.05.2020

Scdnnea witn vdaimoacan



iR B 1AL

I“.I [%ubandi

Lifs 307132303 ([ R] i
Slae Vs Vinod

(.05 2020

Present: Sh, Baltie Singh-Ld. Addl, PR lon the State.
Sh, Rogeey Hahea-Ld. Counsel o [he appkcam! accsed

This s an applcation wis 439 Cr PC for grant ol intenm
tail moved on behall of apphcant faccused,

Allhough, the heanng of present bl applicabon s
allreacd to be conducted through video conlerencimndg, keemnt in vy of the
urgency showing o the malied, it bemg the ground ol walee ol apghiciani?
accised bow) sted o be senons. Hosever, D Counsed ol (ke apphcant
has prefored 10 appear in person womake submssuns on the present bal
apipliciaianm

Mether concorned 10 s present nor any repond has been
recevied from concemed SHO. Ld Addl. PP osubmils that e his oot
receved any repoet from 100 SHO theough sdhatsapp an s molele phone

Let copy of badl applicaton and its annexures, il any e somt o
concermed SHO with directon o venly the comes ol imedical papers
anpexed with bl apphcaton and 1 subnit the iepon betore the Cowl on
fhic: ra=al clite

Al request, put up on 05.05. 2020 lor consiteratean

(Vedyn Praknsh)
Addl Sessions Judge
Contral esinctd THCE Delln
04.05.2020

Scdnnea witn vdaimoascan



FIR Mo 320
PSHNDRS NDPS
Lifs 20 NOPS Acl
State Vs, Lismin

LR WP LD

RTER Sl Baltee Sl L Acddt,. PP Tor the State,
W As Saikhipal s present and has led reply of the bal
aAprpalocaatienn
B 2ol Parveen-Lid. Counsel Tor the apphcant’ accused

Heard an the Bail apphcaton

Al addressing  brel  arguments,  ld. Counsal o
applicany aceused  seeks  permission o withdraw  the  present  bail
appicaten Her statement in this regand has been obtained on the first page
b e present bl applicaton

Bl the present ol apphcabon s dismissed as withdraan

Copy ol this order be gven dasn 1o ld Counsel far apphcant!

S

(Vidva Prakiish)
Add!. Sessions udge
Centrnl Disticl' THC/Delhi
04.,05.2020

T TR

Scdnnea witn vdaimoascan



FIR Mo 84719

PSP Estale

L= A2MARR/AGTIAT 141208 IPC
State Vs, Sukiha @ [mran Khan

na 0% A

sh Balbir Singh-Ld. Addi PP [or the Slate.

el
Fene lor apphcant! accused despite calls.

In view of chservations made by Ld, Presiding Officer in lasl
procecdngs dated 27 032020 and 16.04 2020, the presocnl 1:"'|.I:I[H=-.,-'1Il.ll'_'l:
stands adiouined to 22 05,2020 wolpre concerned Court for consideralia

—
I\E"T"-ﬂ",-i Prakash)
Addl Sessions Jutge
central Distnct THCIDelm
04.05.2020
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FIR No 191/20149

s Earol Bagh

LS 30234 1PC
State Ve Do Arjun

[kl 0% 2020

Presen oft Baltue Sonvigh Lo Acledl P8 for 1 St
Sh Drwinshy Sehgal-Ld Counsel for the appheant! ancusod

This s an apphcation ws 439 Cr PG lor fgeant of otenme bl
moved on behalt of apphicant lfaccusocdd

Noither concemed 10 s prosent nor any repont has  heen
eceved from concernod SHO. L Addl PP submits that he has nol
reconved any report trom 104 SHO through whatsapp on his maolale phone

Hoving heard the submissions made by |0 Counsel of
applicant’ accuseld and kreomng n o view the averments made n the
apphcaton and copres of medical documents fled therevath, 1ssee notice of
the Dol appheaton and 0s annexurs 1o 10 SHO concerned wath direction to
wenty e copes of medical papers annexed wath banl apphcanon and 10
satimat the report belore the Court an the next date.

Al request, put up on 06.05 2020 for consideration.

cl_
[Vidya Prakash)
Addl Sesswons Judge
Central Dhstney THCDelh
04.05.2020

Y

0EY
‘ Scanned with CamScan



FIR Ko BAnS

PSP Fstone

U/is: 4200468/AG67/471/1208 1PL
Stale Vs, Ay @ Azz

o1 05 2020
Proson 5h Balhir Smgh-Ld. Addl, PP lor the State
None tor applicant accused despite calis,

in wow of chservatons made by Lo Presiding Officer in last
procecdings dated 27.03 2020 and 16.04.2020, the present applcanon
stands adioutned 1o 22 05,2020 before concerned Court for consideration

..... -y

(Vidya Prakash)
Addl. Sessions Judge
Central Disirict! THC/Delhi
04.05 2020

SCdlinea witn vaimnoscar



FIR No 34/20

PS Prasad Hagar
Lifs 376 IPL
State Vs, Saga

(4 (5. 2020

Prosent 5h, Balbr Singh-Ld. Addl. PP for the Stale.
None lor appheant! accused despite calls.

In view of ghservatons mate by Ld. Presiding Olficer in las
procecdings  dated 27032020 and  16.04.2020. the presonl
apphcaton stands adourned 1o 20.05.2020 before concermned Courl

far eonsederalion

(Vidya Prakash)
Addl. Sessions Judge
Central Distriict! THCDelh
04.05.2020

Scdnnea witn vdaimoascan



FIR tn BANS

PSP Estalg

WS a20046RMAGBTIAT L1208 1IPC
Slale Vs Waznan

EAL Sh Batbwe Smgh-Ld. Addl PP {or the State

None o applicant’ pccused despile calls

I vieww 0f obsendanhons made by Ld. Presshing Ofcer in last
proceadmys dated 24.03. 2020 and subsoguent proceedings  daled
07 04 2020 and 24.04.2020, the present aphcalion stands adjourned 1o
2205 2020 belore concerned Court lor considorataon

®

{Witlyx Prakash)
Addl Sossions Judge
Central Distncl! THC/Delhi
04.05. 2020

Scdnnea witn vdaimoascan



FIR MNo JdHr14

NS Sarn Hohlla

Wis 304309711034 (PC
Stale Vs, Poavian Kuimar

04.05.2020

Present Sh. Balbir Singh-Led. Addl, PP lor the State
Sh, Sanpy Madan-Ld. Counsel for the apphcant! accused

This is an applicaton ws 439 CrPC lor grant of intenm hal
mavet on behatl of apphcant faccused.

The applicam s scaking mienm for a penod of 45 days on the
qrounds as mentoned in para nos 5 o 9 of the bal apphcation. However, 1o
miethcal reannent record whilsoever in supporl ol averments made in para
ni S of the bl applicaton, bas been hled

On request, put bp on 08.05.2020 for fing of relevant
documents. o any and tor consideranon

(Vidya Prakash)
Addl, Sessions Jude
Central Disincy THCID e
04 052020
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Lad Al P has Bed copy of report! roply as recoesesd 6
vt Prraogh whaolsagp o b mmokpke ptvome 3 lorgeeyer, il el i Eante=e] Nii
Weoslieer oes T whiethee o ooceusod mottes case, Boeee Teeen graritedd nferar
fidl il B COMVIEA- 1% s dowerfeeg] i3 puit e mag 4 Gl Wl Bl apiphicaadices. nF fugt

Paminke o [0y conceaned 1OF SHOY waily olireciiom o swiferet
ichtor! report o thee atoresad aspeedts on the nest gt

The presenn luel apphcanon s divected 10 be isted Befors
a8 o e rvegd o OF T 2020 M corysides il

3

\
(Witlyn Prakash)
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Camat gl Dastnct! THC/ Dl

04 0% 2020
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FIR Ko B4/19

Ps 1P Estate

Lijs 420006847 171208 1PC
Sate Vs 5k

Sh Baltvr Singh-Ld. Aldt PP lor the State
MBories o apphcant’ pccuscd despite calls

I sy of observations made by Ld Pressding Oflicer in Last
prececdmgs dated 27032020 and 1604 20200 the  presont
apprleaton siands adjouned to 22 052020 betore concemned Count

(Vibya Prakash)
Al Sessiuns .1|.JI.H_'P|‘
Ceritral [hstrsct THCH el

(2052020

fosr cpursigloation

Scdarnnea witn vaimnoscan



FIR Mo 128/19
PSCwvil Lines

Uis: 307534 IPC
Srale Vs, Lall Kumar

RS WAL

Prosen| Sh Balte Stngh-Lel. Addl. PP lor the Stade.
SEVed Prakashy s present on behall ol concermed 10
None tor apphcantd accnsed dospite ealls.

Ihe proceedings dated 17.04.2020 would reveal that the
present appleaton has already been dismissed on last date. However, the
concomed Juml Supenntendent was  directod 1o review  the medical
camdiion o applicant accused and o submil the reporl i that regard
betore the Court on 04.05.2020 1o, loday,

In compliance ot atoresaid directions medical status report of
apphcant accused has been received along with forwarding letter daled
3004 2020 of concermed Jall Superintendent. [t is mentioned therein thal
applicant’ accused 15 a diagnosed case of Bronchial Asthma and he is
ey provitded wath proper medical treatmen and his general condimon 15
stabie and satslactony.

Keeping in wiew the aloresaid reporl received Torm Jail
Acvithority coupled with the lacl that none has appeared on behall ol
apphcant! accused thereby implying that there 1s no gnevance as of now
wilh regard 1o the medical treatment being provided o the apphcant /
accused by the Jail Authority, no further directions is called for.

File be consigned 10 recorg Taam,
ke
(Vidlya Prakash)
Addl. Sessions Judge

Central Distnct! THC/Delh
04 05,2020

Scanned with CamScan



B B WY
s Palu Gy

Al 300 1R

Stale Vs Uinesh Kr Pated

04 05 2020
Presenl sh Batbir Singh-Ld Addl PP tor the Stale
rone lor appicant accused despte repeatod calls

This is an applicaton w's 439 Cr.PC tal grant ol mlanm
bt moved on behalt of apphcant /accused

Mavng gone thiough the contonts of pesent bl
aoplcanon. wheran the apphcant’ accused has come up with (he plea thal
ws tather 5 suflenng from chrorec blood infecton and s on bed resl, Bt e
cops of medcal papers annesed therowith pertam Lo the penod ranoge fam
Feb 2020 g Apnl 2019, Court s of the view thad there 1S 00 LIIoncy as such
shasn on behal! of applicant’ accused in s matler

In view of the above, the prosent applicabon stands adpourmed
10 16 .05 2020 hefore concerned Court lor cansideration

&)
(Vidya Prakash)
Addl Sessons Judge
Comtral District THCDelhi
08 05 2020

Scdarnnea witn vaimnoscan



FIR N d1%'1%

[*s Kotealh

Lis 305/397/701141241 200 e
& 25025415 Anms A

Glatee Vs Suml & Eic

04.05.202(

Proson Sh Ralhir Sinh-Ld, Addl PP lor the Shine
Sl Dawamand Sharma of PS Kotwal is presemt and has bled the
repion along waith refcvim annexuare
Sh Dean Smgh-Ld Counsel lor applicant! accuscd

Copy ol report of concemned doclor be supplied 1o 10
Counsel lor apphcant! accused
Heard an the bal apphcaton
After addressing  bnet  amguments, [d Counsel  fol
appheant accused seeks pormussion 0 wathdraw the present bl apphcaton
wilh tinerty 1o file adresh il so reguired. His statement in his regard has been
oitaned on the hirst page of the present bl apgrlicaton
Hence, the present bal application is dismissed as withdrawn
with iberty to file afresh, |1 so reguired.
Copy of this order be gven dasti to Id. Counsel for applicant/
accused £
ek
(Widya Prakash)
Addl. Sessions Judnge

Central Dhstrict! THC/Delh
04.05.2020

 Sannc ol
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FIR Ko B4
PS IP Estate

Lifs: 4200468/467/471/1206 IPC
Siate Vs Fazar Mohd

04 05 2020

Present Sh Balbir Singh-Ld. Add! PP far the State
None for apphcant’ accused despite calls,

In view of obscrvatons made by Ld. Presiding Officer n last
mocecdings dated 27.03.2020 and 16.04.2020. the present applcation
stands adjourned o 22.05 2020 belore concerned Caurt for cansideralion

o

(Vidya Prakash)
Addl. Sessions Judge
Central Distnct’ THCE/Del
04.05.2020

Scdarnnea witn vaimnoscan
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Sehe Ulrpeshy Ty el Coonnreard frae sippabicianntd i touraestd

Fesaartd cann thie Lanll asprpahicntinn

Adter aebediescaneg bt aeegquipets, . Counee] Tae applicant
Aseueenl seeks perrmession o eatheleies the present el apphcaton sath
Iitieerty ten Nl afeee o, 0l o retiret) s stateanent in thes eegard hat beer,
cehitipervzed om the best page: of the present ball appbcatien

Hence: the present bal apphcation s dsmissetd as wathoan

warthy ibpeerty ey Bilee aifreesh, iF S0 requairec)

Corpry ol 1hes arder b green dasn o . Counsel tor applicant/

-

N LSRN AT} -,
b,
(e Prakash)
Addl. Sessians Judge
Centrasl Dstrict! THC/Delha
04 05 20210
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FIR No 8415

P& Darya Gan|

We 376323506 IFC
Gegte Vs Nong Shahoadd

Da 05 2020

s Barte 5"""'.}” Ld dfuddi PP for fhe S1At0
S Amit Sharma s present an behatt of concemed 10
siona g anplcany accused desivie Calis

Prpegprit

g1 At Sharma has filed report today Howowe! the sad
roport 8 found 1o be ncompiels i as much as, i Does not menkion as 19
e patent named theren ever recenved any fotow ub reaimen:
cpacermed nosptal aker 30 11 2010 or not He 1s direcied 10 vernly

et bl g B

[

TR
14 | Al

e sasd 1act and 1o subrmt the report on nead date

The Assn ARiman atasned woh ths Cowt nas nfprmes me
smar &S por comMmuncation recened by from Coorgmatar. Computer Branch
THC Dethy Coursel for apphicant accused has reguested to afow him 10
mase submissons Hrgugh wieD comerenting

Considenng the tacts and citcumstances of the case and in the
e aloresad reguest & afloweg The present bad

&R OE MR ey
1l 3 e Ny

ruarps) of Justce

anon & grected 10 e lisiea belore Court concermed
- ATy R el ]
romsaraton through woeg conferencing  Cogrdmator 5 Qresied 10 MG

'-‘_ L Counsel of apphcant accused o LS regara well m ageence DetOrE

ne naxt dalio

(Vidya Prakash!
Addl Sessons Judge
Centra! District THC Delt
04 05202
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FIFR Mo 154020
PS:Buran
Uits 3045349 1R
Siate Vs, Virender Yadiy

04 052020

Prosen ch Batter Sewjhv Lil, Addl. PP lor the Slate
Sh Surya Kamal Mishra- L. Counsel for applhcant! accused,
(Wakatamnarma filed)

Heard Perused

iIssue notce of the bal applicabon to 10) SHO with
direction 10 We reply af bal application an next dote

On request, The present badl apphcaton 5 deecled o be
hsted belore Coun concerned on 08 05,2020 lor cansideration

al

(Vidya Prakash)
Addl, Sessions Judge
Central Disinct! THCDelhi
04.05.2020

Scdnnea witn vdaimoascan
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FIR Mo 2720

PS5 Pahar Ganj

Uis 376 & 6 POCS0 Al

State Vs, Lavkush Gautlam @ Aryan

24 .05.2020

Prisem Sh. Balbir Singh-Ld. Addl. PP lor the State.
Mone for apphcant accused despite repeated calls.

The previous proceedings dated 22.04.2020 would shn-'.-.r thal
sone had appeared on behalt of apphcant! accused even on the said date.

In view of above, the present application stands adjourned o
21 (15 2020 belore concemed Court for appearance of Counsel of applicant!
ncoused and lor consideration,

—

(Vidya Prakash)
Addl. Sessions Judge
Central District THC/Delhi
04.05.2020
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FIR Mo Aa0:20

PS5 Eamiba Markiog

Lirs ITEIATTIIZNIIZ IPC
State Vs (rmran

04 05,2020

Present Sh. Balbir Sgh-Ld. Akl PP far the State
Sh Hinsh Kumie-Ld. Counsel lar [he applicant! accused

Nedher concemned 10 15 present nor any report has been
recowed from concemed SHO

Let copy ol bail apphcation omtl its annexwres, o any be senl o
cnncermed SHO vath direction 1 subout 1he repon betore the Court on 1he
i claitie

Al retjuest, put up on 11,059 2020,

@
MVidyva Prakash)
Addl Sessions Judge

Coemial District! THE/Delm
0052020

Scdnnea witn vdaimoascan



